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Mr. Deputy-Speaker:
two amendments.

There are

' 8hri Chree Narayan Das: I am not
pressing my amendment, No. 1. I

*would seek leave of the House to0
withdraw it.

Amendment No. 1 was, by leave
withdrawn,

Mr. Deputy-Speaker: I shall now
put the amendm=nt moved by Shri
Bidheswar Prasad, to tha vote pf the
House.

Amendment No. 2 was pur and
negatived.

Mr. Deputy-Speaker: Has Shri Pra-
kash Vir Shastri the leave ¢f the
Houze to” withdraw his resolution?

Shri Prakash Vir Shastri: No, no. 1
am not withdrawing i..

Mr. Deputy-Speaker: The quesiion
is:

“This House is of opinion that one
Session of Parliament be held at
Bangalore or Hydcrabad every
Year”.

The motion was negatived.

1725 hra.

RESOLUTION RE: STRUCTURE OF
EDUCAT:ON—contd.

. Mr. Deputy-Speaker: The Honen
‘r will now take up further discussion
- of the following Resslution moved by

Dr. L. M, Singhvi on the 12th March,
1965;

“This House s of opinion that
the pattern and rtructure of edu-
cation should be purposefully
recast and reorganised with a
view to promote greater educa-
tional uniformity and the cause of
national integration.”
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6288

Four 'minutes have been taken

There are 56 minu‘ss left.

Dr. L, M. Singhvl (Jodhpur): The
state of education and the plight of
teachers in our couairy weigh very
heavily on our nutional conscience.
The long and persistent neglect of
education has led, T believe, to & smo=
thering of values and a smotnering of
our creative impulses. A cynical view
of conscience is that it is the fear of
being watched, that it is the fear of
being found out. Even that fear
seems to have been in aheyunca all
these years of drift and inertia, and
remorse for this state of affairg has,
at best, consisted in wninisterial con=
fessions and admissions, making \nem-
selves and the country fecl bed. in
order, prrhaps, to lessea their sense
of guilt,

I do not wish to sound unduly self-
righteous or sweaping in my come
ments, but I do fecl that the gravest
lapses of the Governmen: all thece
years after independence have been
in the twin flelds of education and
economics, and the cumulative effect
of these lapses in tne long run 1ll
our hearts with dismal forebodings,

I for one was happy to discern a
radical approach in the outlook of our
new Education Minisier, Shri M. C.
Chagla, who is a scilolar, a humanjet,
ond a jurist of distinction, ang who
has, by his forthright realism, gt least
revived the flickering hope <“hat this
Government means 1o salvage and
resuscitate education from the stag=
nation into which it has failen, it is
a stupcndous ta:k and a task of heroic
dmensions. It ig on the success or
failure of this task of Shri Chnpgla
that the very future cf our country
and its teeming milliong hinges.

There is np doubt that educotinn
provides the nursers; for the ygrowth
and flowering of human resources and
that investment ‘n cducation is the
most basic and the most far-reaching
of all investments. The question (ivat
“hat we must address ourselves today
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and the question which the hon, Edu-
cation Minister must answer today, is
whether we have done- everything
po sible to ensure that educaticn
occupies a pivotal position in thke
scheme of things in our national plan-
ning and effort, whether we  have
always exerted ourselves to find the
required resources for the cause of
education and research, whether we
kave brought vision and dvnamism to
bear upon the effort in the field of
education, whether we have formu-
lated and implmented our educational
policies with aview to Trecons-
truct them, so that they may contri=
bute in a real sense to th2 cause of
national integration and to the cause
of nutional advancement.

17.29 Ars,
[Sur1 SONAVANE in the Chair]

In my humble opinion, the record
of the last 17 years is a repudiatlion
and a travesty of the tryst we had
made with destiny in the exuberant
sunshine of the dawpn of our inde-
pendence. Let the Education Minis=-
ter tell us today if he does not con-
sider the total appropriations for
education to be extremely meagre
and woefully inadequate. Let us
concede candidly that at the present
pace we may not in our lifetime be
able to redeem the promises and the
expectations enshrined in our <Con-
stitution and enshrineq in the heorts

of all enlightened citizens of this
country. Let me say clearly that
without a radical rcorientation and

- reorganisation of the structure of the
pattern of education in our country,
the cause of educalion will be a iost
cause, I sound this insistent note of
urgency because in our swiftly chang-
ing times, in nuclesar times, a nation
which is anxious to telescope the pro-
gress of centuries in a few decndes
does not have much iime lert to-day
to redeem the expectation: ard the
promises made. We 8rag #.customed
to gpeak in a somewhat grandiloqu=nt
terms of the academic freedom tut
we must pause and consider whether
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academic freedom can flourish or even
subsist without upnolding the dignity
of the teaching profe.sion at ali levels.
I have no doubt in my mind that a
great deal depends on the prestige
education und the educaters enjoy
in our society and the rating the soe-
iety gives to the tea:hing professicn.
Although the pay scales of university
teachers had improved of late, the fact
that an urban postman ig paid mure
than a primary school teacher, that a
clerical assistant is paid more than
a high school teacher in our country
is a matter of crying shame for us all.
It is very well for the authoritieg and
for the Education Minister to wax
eloquent over perorations of ethics
and emergency but in the context of
the incredibly low pay scales obtain-
ing in our own country, it I3 quite
heartless to say that teaching is a
vocation” and therefore the teachers’
profe:sion should be inditferent to
salaries and ‘'material comforts. I
agree that it is extremely necesszry
for the teaching profession to be dis-
ciplined but in the name of discipline
Government cannot he permileq t2
practise the worst kind of exploitation
and perpetrate the injustice, The
Minister has been good enough to say
recently, only this week, that the
Centre is prepared to give fifty per
cent of the contribution to the States
which wish to raise the pay scales of
teachers and that in the case of U.P.
he is prepared to consider it on a
special footing. Where does it leave
us? It leaveg uz if I may say so, in
the wilderness and to e hoc solutions
which are more apparent than real
The whole question of pay scales of
primary, high school and  higher
secondary school teachers must be
looked into by a Pay Commission or
by a specially constituted committee
of persons competent to dea] with this
matter., Without this I think we
could not have adequate pay scale
or uniform pay scale throughout the
counhry for the teamching profession.
It is well-known that secondary edu-
cation is the weakest spot in the
whola system of education '[;oday.
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What have we done about it7 'We
have the Muduliar Committee Report,
Have we pressed those recommenda-
tions into service sufficiently to 1n=-
prove the quality and conient of
secondary education in our country.
We have done, if I may say so, precious
little in this direction, at least go for.
The States now clealy say that higher
secondary education is beyvond thair
means and beyond their capacily and
therefore the upgrading ¢f s:hocls
which was supposed to be to the tune
of 40 per cent had been less than half
of it. The quality of upgrading has
also been more perfunctory (hzn
proficient. The need=zd facilities pelat-
ing 1o the revised syllabii, maodel labn-
ratories and adequate librarieg are
conscpicuously absent; the teacher
pupil ratio is unconscionable today in
our country. Nothing very much has
been done by the Government in a'l
these years. The enormous wastage
due to a high percentage of fuilures
is continuing unabated both in schools
and in universities. The language
formula is perpetually in a state of
flux anqd irresponsible and changing
and conflicting statements made by
members of the Government have not
helped the udoption of g uniform tor-
mula throughout the country, ‘I'lie
tutorial system has in most colleges
becc'me & meaningless rcutine. Edu-
cated uncmployment is, if anytning,
on the increase. In spite of all this,
we ask ag if it wes a guarded mystery
why have our educational standards
fallen ang gone down, What we need
is a stable, all-India pattern. Whgt
we need is a Grants Commissivg for
higher secondary and high school edn-
cation, uan idea which at one timre
found support at the hands of our
present Education Minister, What we
need is to find adeguate resourceg for
education ang to make it a concur-
rent responsibility of the Centre and
the States. A monstrous, demoralc-
ing constitutional anomaly is being
brought into existence today Lecause
the Centre has all the resources agnd
the States have the basic responsihi-
Jity in the fleld of education, The

only solution is cither to revise the

distribution of powers in the Consd-

' for all the universities.
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tution or to agree to a different
scheme of distribution of fiscal

resources.

In this context, I would like 10
know whether the Minister proposcs
to pursue the path of constitutional
amendment or wo:tid be satisfied with
what he has called recently, concur=-
rent powers in substunce. I think it
is a euphemism which will be used to
cloak and conceal fcr the indecision
and inaction. I would also like
know what the operaiional range of
this concurrence in substance would
be. .

Furthermore, the Minister himself
states in no unclear terms what he
proposes to do in respect of establish-
ing an All-India Educational Service
which would function effectively
throughout the country as a catalyst
of national integration. I would also
like to know whether the idea of
vesting the President of India with
visitatorial powers is going 1o be
actualised in the near future. The
other day, during the Question Hour,
Shri Chagla observed in response to
a question that I had put that so far
as he could recall, there was no speci-
fic recommendation in the matter of
vesting the President with visitatorial
powers in respect of universities. So
far as the Sapru Committee report is
concerned, I agree that the position
80 far as that recommendation is con-
cerned is not quite clear in this res-
pect, but the opinion of the Attorney-
General which has been appended to
the report is quite clear in the matter.
The Attorney-General says:

“It i3 open, however, by legis-
lation to invest the visitor with
wider powers, but if they are
powers for the purpose of co-
ordination or fixing of standards
within the meaning of Entry 68,
it must be done by Central legis-
lation. If those powers are to be
properly exercised, that legisla-
tion will have to appoint the
President generally as the visitor

I think
no question should arise as to
such legislation being discrimina-
tory as vesting unguided powers
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since the powers would have to
be exercised only for the purpose
of cn-ordination and fixing of
standards which have to be a
sufficient all-over guidance to
validate the exercise of such
powers vestzd in the visitor.”

The only heritation of the Sapru
Committee in this matter stems from
the fact that on accoun' of an earlier
opinion of the then Attorney-General
in 19852, it was felt that even these
visitatorial powers would have to be
exercised by the President on the aid
and advice of his Council of Minis-
ters, and therefore, it may encroach
upon the academic freedom and
autonomy of the universities, If we
are prepared to give these visitatorial
powers to the President as such, then
1 am sure the import of the Sapru
Committee’s recommendation is to
vest the Priesident with such visitato-
rial powers.

I would also like to know as to
what the Government proposes to do
in respect of the various recommen-
dations made by the Sapru Com-
mittee, which has done an estimable
piece of work so far as the assign-
ment which was made over to it is
concerned. I should like to know
particularly whether the Government
is prepared now, has made up its
mind, to scrap the whole scheme of
ma‘ching grants and not to make
education the handmaid of people
who command wealth and power in
society and to extend the benefits of
education to all those who may not
have necessarily the wealth to acquire
it but may have the confidence and
the merits to acquire it. It is a dis-
tressing affair in a State like Rajas-
than where the Government has pro-
claimed a moratorium on any further
wxtension of higher secondary schoo’s.
‘They said we cannot bear it; we do
not have the money. The State Gov-
ernment insists that each village
where the school is desired must
contribute 50 per cent of the outlay
on it. This is a distressing state of

MARCH 26, 1965

Education (Res.) 6294

affairs Jin a society which we say |s.
based on social justice. I hope some-
thing would be done to rectify the-

siluauu..

I would like also the Minister to.
give an assurance in respect of b-ing-
ing into existence national colleges
which would set high standards of
education and which would be sort
of peaks of excellence in the field of
education, from which various other
colleges and universities could draw
inspiration. It is obvious that in.
recent years, particularly after inde-
pendence, there has been a visible
decline in the voluntary effort in the
field of education. I should like to

‘know what is being done to salvage

voluntary effort in the field of educa-
tion in our country.

Before concluding, I should like to-
say that I expect that the present
Education Minister, who has spoken
frankly very often about how he
wishes to reconstruct the system and
pattern of education in our coun'ry,
would not alsa be like his other
colleagues, a priconer of indecision or
inertia. I hope we will be able to
disprove what a publicist recently
said answering the question:
“Where is India going”? He said,
“One can only answer fo- the present,
that it is pottering along with no clear
destination yet in mind”. This does
not redound to our credit. I would
expect the Education Minister to take
us into confidence and tell us about
his blueprint for the reorientation
and reorganisation of the pattern and
structure of education in our country,
so that we mayv look forward to a
brighter tomorrow.

Mr. Chairman: Motion moved:

“This House is of opinion that
the pattern and structure of edu-
cation should be purposefully
recast and reorganised with, a
view to promote greater educa-
tional uniformity ang the cause
of national integration.”
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There are some amendments also,

Shri Rananjaya

Singh (Musafir-
khana):

I beg to move:
That in the resolution,—

for “recast and reorganised” sub-
stitute—

“reorganised in consonance with
the Indian culture by bringing in
a synthesis of the ancient and
the modern,” (1)

Shri
bhanga):

Shree Narayan Das
I beg to move:

(Dar-

That for the original resolution, the
following be substituted, namely:

“This House recommends that
the Education Commission ap-
rointed by the Government of
India be further asked to suggest
rieasures to recast and reorga-
rise the pattern and structure of
education with a view to promot-
iag g-eater educational unifor-
mity and the cause of national
fategration if the said Commis-
gion thinks it necessary and desir-
able of so doing.” (4)

Shri P. R. Chakravertl (Dhanbad):
I beg to move:

That in the resolution,—

for “reorganised with a view
to promote greater educational uni-
formity and the cause of national
integration”, substitute—

““reoriented to meet the demands
of developing economy of the
country as an integrated whole.”
(5)

Shri Sidheswar Prasad:
nlove:

I beg to

That in the resolution,—
add at 'hp 11l e

“so that it may be helpful in
eliminating the prevailing social,
economic and cultural ‘discrimi-
naticn.,” (6)

1887 (SAKA) Education (Res.) '&96

Mr. Chairman: Regarding the
amendment of Dr. L, M. Singhvi, I

feel it is out of order and it cannot
be admitted.

Dr. L. M, Singhvi: If the amend-
ment has been admitted, I would like
to know why il is out of order,

Mr. Chai man: The question of
admission comes in later on, It is
beyond the scope; it is unduly long
and involves multiple issues.

Dr. L. M. Singhvi: I take exception
to this,

Mr. Chalrman: I have given my
ruling and he will please abide by
it. Shri S. M. Banerjee is not here.
So, his amendment is not moved.

The resolution and the amend-
ments which have been moved are
before the House. Only 58 minutes
are available. Sometime has been
taken by the mover. There are 7
speakers. In o-der to accommodate
them, I request hon, members to take
only 5 minutes each.

Dr, L. M. Singhvi: It is quite
obvious that the discussion on this
resolution cannot be concludeq even
according to the 56 minutes left. So,
in order to accommodate my esteem-
ed friend, Shri Mukerjee, I think we
should adopt the same procedure
which was adopted last time that
this would be an adjourned debatle
and Mr., Mukerjee would have a
chance to move his resolution.

Mr. Chairman: I would like to
bring to the notice of the House that
the 25 minutes spent on the discus-
sion on the use of gas in Vietnam
have been accounted for. So, even
the discussion on Dr. Singhvi's resolu-
tion would be covered within the
time so as to leave one minute for
Mr. Mukerjee to move his resolution.
I think that would satisfy fhe House.

Mr Chairman:
Das.

Shri Bade (Khargone): Sir, does it
mean that other Members, who have

Shri Sree Narayan
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not given any amendment, will not

be called to speak?

L

Mr. Chairman: I am giving only
five minutes éach. Tnere would be
scm> time lelt for other hon, Mem-

bers alsy>, Let us proceed now.

Y siAroaw T : gAR fawd)
-qTgg A A TEATT §&A & qHA Sqfeqd
fwar § 7z, T 3w &Y fw wonet &
gy # faaw &G w1 aga weor
wEE AT ¢ ) 98 A ¢ & fegem
¥ gawl ¥ o fr s w=faa 4w,
IgF =g ¥ §gug @wg  9X &%
fooqoft R WY 1 S B WA
& ¥ 1 ZATX W F A T AqT
qr g v foer g ¥ fow &8
worferat w1 Sy %W qw & fear
vy faafadr # qege sonelr &, SHY
faafesr & wifef@as 1, @
faafadr ¥ wlT WY T g0 a9
wga  faray geara &1 faator gom
s & s o 6 S9 frer soreft & 2w
w1 degfa WIT ar & @ @
ST, 3 Y S AET A § WRAw
¥ WEATAR CHAT §TOH A T AT
sre<a &, o wew & furar sorrefy
gaTe aw ¥ w=foa griy | 9w gafa =
gqa & giaw W@ w7 af ) Ffe
a9z 72 A% Nl & WK ¥@ T@
garewl Hof maF g Am AR i
foer womer w1 fwior A@ o
oY 2w A wEwsaw §1 g gfe
¥ O HT % A AWM F WrEARHE T
=1 & @k ar 3w A¥ fem agfa &
qFs a1 W1 & |

AR §5 A W1 ey Safeqa
feur &, & qmmar g fo @ a@ & 9@
qgy W TIER qgt Sufer fod o
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W@ &1 gk 3w & farer wedY § Wi

o) forear & feowet @y E Ssa @

W W @R A1 AR ¥ W &
%7 & Ffaw=t w1 fantor awg qwg )
gaT R | TETESA T Aiwa Y frafe gd
o7 Y favafaeraal # foen & vy &
aga fave finié o &7 997 § Wi gaat
fawrfaal & sqae aga & guR
gfraedt & frar st % g € o
aix ¥ srifeww fuer sl wrefas
firr & e & O #€ g & yA
) frafer g€ @ =i foem o &
qf@aw &1 & fog an e & daea w1
WER A & fag fow & 3w &
oFEqaT Wi A%, fusm ¥ owegar
o1 g% WX AW F WrEREs owar §1
&Y &%, I WO guTE fRd § | e
q 39 sfawgmt FY foRl F s )
qga & 7 Wt Jorr § SAwr fawifmi
® wHe ¥ a4 & fgw W
Sfe gt o o A § AR A
AT G5 &1 W @4re g WY
aw g W W F o o e
frem womet # wqTeAT A w1 AR
g fomd oft a@ & gat s w@ww
g 97 ¥ g svwar fuwr &% ) @
fag wdT @Tw ¥ W Y| A
Jufeaq fear € 1 S &% foem
gearal T W EEIT &I WIHiSA
faar @ W< aga & o wwar § gfaeet
ferert #, wmeafaw fue # AR aefivs
fire ¥ & gAY AT gHTT S &Y
t ) fowt & o wafer &, fverwi
w Y wfaeer g wox ATy & W §,
famwd N qaa woer ¥ N whwi
£ S 9¥ qEH WX T TEE g
w wwieg fear §

g7g 7@ ¢ f& & wft 9t awm
fre oY AT 3w & § SEw wiwal
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W1 AT qFT FX §F | Afea v
HAAG Il FY W qEA &, A A
faar dadr & oF forey g 1 frafe
%1 § fad faedy gq aw@ &1 W< &l
w7 @ f ardr faren, wcfows farerr &
| ¢ favafaarag 91 foen a%, w1 37
U547 FT I GEATT FG A0 F
aY oF [y fer somer &Y
AT & g § gEE % oarfs
FIRT I fraic s a6 1 & af)
a1an § fF g7 wadty qzew A AN
wexd Iifeqs femr § Imanr Sofeaa
AR QEAUFTIT E AT AN 1 N
wlagrfagraga g, sant oy 4%
Wha § 7 afr 3 qrr 7 &
TR T W1 fehia ¥ qg aw W I
g A gy & wfawa & 1 Wy faar
XY | FfFT g7 TR F A AT 2o
fesdt & /it @ WX Ag = WTE
fowda & 7€ ard § O & " fe
qar St ¥ WA s

Dr. L. M. Singhvi: But the Com-
mission will report after two years
and then a decision on that would be
taken perhaps after five years.

st sATCIW | . W@ as q]
are g ¥ 3fer ¥ gy whmww fgas
ferar war & fF 78 A 9zl ) fEw
W | aewifaw fAorg w7 A9 I 9T
A X qmAwr f fF wowr W A R
o ggarir WY AE g 1 @ faw W
Y& w1 T we fondg § afwfaa
3 faar I | s Sl gwwr o ar
wfawa ¥ @ waw & wf o
foie air & 9@ | 9 & WA 9
HIHTT Y T FI7 | ghaar g |

oY ford & 3 wroar gwraw aw fam
¢ & €8 v=@ w1 W g7 WA
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q WA § 99 & frr s & o
wi% frwdw § e fagr s sifgw
UARF AW fagdm g af
fa mir &t T WIT IW F WER
9T w1 fFm @2

Shri Narendra Singh Mahida
(Anand): Mr. Chairman, I risa to
support the Resolution of Dr. Singhvi
Education is a subject which needs a
lot of change in our country and also
reorientalion to the present day con-
ditions, I would request the Deputy
Minister who is present here to take
cognisance of our pleas and make a
very careful study of the educational
position in India.

In my opinion, in the rural areas
the voice of education is not reaching
our small villages. Even though we
have compulsory primary education,
we have not been able to enforce
compulsory education in the back-
ward areas. Instead of attending
school and learning, I have seen young
boys and girls playing about in the
village streets, or going after cattle
or indulging in smoking. I have seer
with my own eyes children of 5 to 6
years taking to smoking and other
bad habits. The reason is that the
voice of education has not reached
the rural areas.

We must try to improve the salary
gcales and conditions of service of our
primary and seconddry — teachers.
Unless we infuse them with some
enthusiasm, I do not think the
teachers will take sufficient interest
in the education of children in rural
areas,

The real definition of education is
to learn to judge what is right and
wrong. In that sense, even our most
backward and uneducated people are
educated for after an experience of
nearly 35 to 40 years they can judge
what is right and what is wrong. In
that way education has percolated to
the rural areas. But if we bring our
present standards of education to the




6301 Structure of

[Shri Narendra Singh Mahida)

rural area, we can bring about a
great change in the country.

The spread of education in this
count-y is an enormous problem and
without education we cannot really
progress. We may talk about high
ideals and high objectives but unless
we educate our masses we cannot
improve our conditions. We would
take nearly 50 to 60 years to com-
pete with other advanced countries
in the matter of education. ’

We also lack moral and spiritual
education. We are losing our moor-
Ings because we are departing f-om
the teachings of Gandhiji. We should
come back to those moral and spiri-
tual values. I would request the
Education Minister, who is present
here, to see that moral and spiritual
education are given to children in
both schools and colleges.

Lastly, I come to my State of
" Gujarat. Although the majority of
people in that State want English
to be taught from the fifth standard,
Gujarat State Government is the only
State Government which is insisting
that English should be taught only
from the eight standard. There is
difference of opinion on this subject
and soOme committees are being
appointed to look into this question.
1 would request the Education Minis-
ter to pay attention to this problem
and bring pressure un the State Gov-
ernment so that the voice of the
people may be heard by the State
Government,

Finally, I also request the hon, Edu-
cation Minister to Indianise our con-
vocation gystem. We have a system
of having robes and all such ancient
Greek methods, We can have our
own Indian methods just as we have
in Valabh Vidyanagar. I am quite
sure that a verw laudable Resolution
of Dr. Singhvi will be {<ken into con-
sidera*1an by tne Gov. .:nent
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Shri P. R. Chakraverti: Mr. Ciaai. -
man, Sir, the amendment which I
move here is for asking re-orienta.
tion of the education system to meet
the demands of developing economy
of the country as an integrated whole
and for bringing in the concept of
integration into the educational
sphere because of the chaotic condi-
tions that have persisted for so many
years after Independence.

As I said on another occasion, it is
an age of rising expectations and
naturally in this upsurge of a new
form of feeling in the human mind,
the education brings in a new concept
and thereby it serves as a direct link
of integration.

Curiously enough, is no common
medium of instruction. When I go
to DBaroda, 1 find English as
the medium; when I go to
Ahmedabad, I find Gujarati as the
medium and when I go to Kaira—
there is the Valabhbhai Patel Univer-
sity—I find Hindi as the medium,
Now, the 1man transferred from
Ahmedabad 1o Baroda cannot get his
children educated because they have
been trained in a particular way. So,
there must be some system, some
accepted policy of education in the
developing economy of the country.
Where education plays such an
important part, we cannot leave it
to its fate.

As has been announced by the pre-
sent Education Minister, when he
joined the Ministry he did away with
the commi®tees. There had been a
spate of committees which had been
set up in the Education Ministry
wherever we were stuck up with any
problem without taking rezognition
of the real facts involved. It is good
that he did away with a number of
committees

Sir, the other day, in reply to my
question, the Minister was kind
enourh to sueeest that the teachers
should not indulge in indiscipline. I
say that the teachers are the last
persons to indulge in all acts of indis-
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ciple and other irregular activities
because they have to sst an example

before their students. But why is it

80? It is because there are certain
faclors which are not being taken into
account. The'e is the teacher-stu-
dent ratio. The ratio must be fixed
in a way so that the teache-s are not
overburdened with a colossal problem
of atlending to a very large number
of students, a class of 150 students or
more, and then taking to private
tuitions. As such the students do not
.get proper attention. That is what
happens in big cities of Calcutta,
Bombay, Madras and Delhi. This is
a very difficult question which has to
be tackled.

Then, there are education shops
cropping up in Delhi and other big
cities. Delhi is the leading centre
in that way. So many education shops
are cropping up— there is no recog-
nition, nothing of the kind—and -the
students appear privately and go to
Bhagalpur and other places., They do
not know what form of education
they are receiving.

Then. there are no recreation faci-
lities for the teachers as well as the
students. The student savs, “well, I
do not have any recreation facility.
There is no club, no playground
and no meeting place. 1 go to0 a
coffee shop or some other shop where
I speak so many thinzs and hear s»
many thinzs and, of course, the radio
ig there” Indeed, it is a very diili-
cult problem. When we have to take
account of a growing gencration, we
cannat leave them like that. There
are oth2r factors a'sy which csndition
their outlook. But this is a very im-
portant fact>r that they must hawe
scope for solf-expression. You can-
not deny the person cpoortunity 10
develop of his personality so that he
ean for! delizhted that he has  had
full scope and he has tried to give
vent to his feclings. He should have
scope for his self-expression, That
factor also has to be taken into
account.
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The main thing which I would like
to insist upon is that a student can
never be interested in education un-
less he finds education oriented to the
developiag economy. That is what 1
seek to emphasise her2. What are they
doing in Germany? After the sec.n-
dary education, they have got one
year coursz where the student is al-
lowed to s2ek his avenues of sell-
expression through certain crafts and
industries, S5, I would sugzest that
immediately aftzr the schocl leaving
certificate is granted, he must have
one year's career seeking course
where he iz allowed to find his ave-
nues of self-expression and find
out how far he is fitted with the
particu'ar acpect of developin? eco-
nomy and select his profession. That
factor has also to be borne in mind.

18 hrs.

Mr. Chairman: I would like to know
how mu.h time the hon. Mover
would take for reply.

Dr, L. M. Sinzhvl: I wculd like to
take about ten minutes, because un-
fortunately the hon, Minister was not
present here when I was speaking. 1
should. therefore, very much like to
have about ten minutes,

Mr, Chairman: That much time is
not available. He can have gbout five
minutes.

I wou'd like to know h-w much
time the hon. Minister would take.

The Minister of Education (Shri M.
C. Chagla): I have got to attend a
me-ting at 630 pM, So, you may
kindly call upon me at a convenient
time.

Mr. Chairman: I shall call up:n him
very early. How much time would
he take?

She] M. C. Chagla: I shal' be as
brief as possible. I would take cnly
about 10 to 15 minutes.
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SMATH N FI TG &
w37 fammar snar §, ogw T & wusfg
fegmr smar g1, &fFa s wucfq

»i: Chairman: Now, Shri Bade, He
v il be the last speaker on this reso-
.ation before the hon, Minister s
called.

st a¥ : awgfy wgg, & @m-
dra faudt aga &1 swfw=w s@r
g & gq g swg @ |

W ¥ qgy fre &1 oF &%
fear wan ar fF foear St A Tifgg

“gr foar av faopER”

waig frr ag § o wwW & W)
AT ¥ WRHT HTOAF AT )
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& 7@ &, 9fa famin & sm 93
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IR AW F T TT F 919 AT g,
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& wowr qaAr wEar g fF o &
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q OF YT O BT F AQ T &,
I AT ewra fean wmar g 0 s
miat & foer &1 aee fodt &1 w@Ew
Y € | WETHT AT A W9 A]H
ABHILE & Aaw X 7 § ¢

You have got no right to give your
child that education which your neigh-
bour’s child cannot have.

w1 T W g foer Gt g o
fie wdfid & =<1 % (Ao & 1 W
g fr A F fee wwTe WY famn £
it g 1 & wgwr w@nar § oo
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HEFd, Aa9, T8, 97 &, ANfw
e gifs Md @1 fawg v Sy
g WX oF oF fagg & fag w5l w7
QA AT F FA qu § AR wwe
Tv WY wH wg e € oWy
[ 5 a0 wawar # op W feam
qUq FTH! HI—WAC IqF JIT 9T
w5 §—-f6T g% 93T FwaT & 0
qg I7%! BT I - g geEl ¥ /Y
ferai ¥ AFTFT WL | O W
W f& A foer o @ ad
fegr amar, st Qq @ w@hr
wifawt & 9y § 97 W wI9H
am g o
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ga T faug &

wwrafa wgrea : gFwAf ey

Shri M. C. Chagla: Mr. Chairman,
I wiil try to be as brief as possible
because I see the clock moving on.

May I compliment my hon. friend,
Dr, Singhvi, for whom I have very
great regard, on moving this
Resolution? 1 appreciate the spirit
underlying it, the object he has of
improving the whole structure of edu-
cation. But may I appeal to him not
to press this Resolution, because we
are trying to do exactly what he
wants by appointing the Education
Commission which will go into the
whole spectrum of education, pri-
mary, secondary, higher, technical and
85 on. It will deal with all the points
he has raised in his Resolution.

Two of my hon. friends have talked
about primary education. I agrce
that the situation is far from satis-
factory. But look at what has hap-
pened since independence? 50 mil-
lion boys are there in primary schools
today. It is what I call an expan-
sion explosion. We have not sutfi-
cient teachers, trained teache's, we
have not sufficient schools, we have
not sufficient textbooks. The child-
ren want to come and are clamouring
for education. Therefore, I have been
emphasising that while we cannot
prevent expansion, we must also pay
some attention to quality.

May I point out two things? We
are trying to make primary education
production-oriented. I agree with
what myv hon, friend over there said
that students should have the oppor-
tunity of seo!f-expression. The stu-
dent should do something creative
and not grind his nose at the desk
and read merely textbooks and pass
examinations. Also we are doing our
best with regard to textbooks. We
have set up a committee here. We
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-are writing textbooks én a national
basis. We are going to send them
to every state so that they can be
‘translated into different national
languages.

I do not know whether my col-
league was good enough to note down
all the points Dr. Singhvi made. I
cannot deal with all the poin‘s he
has made in this short time. I will
try to reply to as many as I can.

I agree with him that education is
of basic importance. I think there is
nothing in India today which is of
greater importance than education.
Tt is investment in human beings,
Unless we can rdise the educational
standards of our people, we can never
go far as a nation. Therefore, I
-entirely agree with him that educa-
tion should be given top priority.
Unfortunately, whenever there is an
economy drive, education becomes
the first casualty.

Dr. L. M. Singhvi:
that.

Do not allow

Shri M. C. Chagla: That is how |t
is. because we cannot show results.
‘They sav: “We cannot produce steel,
we cannot produce fertilisers. we
cannot put up irrigation dams. What
is the value of education” But we
are creating human beings, and no
nation can progress without creating
the right type of human beings.

Dr. Sinrhvi says that we must take
note of the urgency of the problem.

Dr. L. M. Sinehvi: These are gene-
ralities. What I would like the hon.
Education Minister to deal with sve-
cifically are some of the points. With
your permission, I may specify them.

Mr. Chairman: He has noted them.

Sh-i M. C, Chagla:
to them.

I am coming

Ag rerards the tearcher’'s profession,
1 entirely agree with what he says.
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I have said so often on the floor
of the House, I have said it at public

2etings, and I go on repeating that
I think that our teachers are very
poorly paid. But look at what we
have done. We have offered 50 per
cent for increase in the emoluments
of teache-s, if the State Government
can spare the other 50 per cent.

Dr. L. M, Singhvi: The States do not
have even that 50 per cent.

Shri M. C. Chagla: Therefore, 1
do feel that the system of matching
grants has not succeeded, and we are
trying to evolve a better sysiem for
the Fourth Plan,

I entirely agree that our education
cannot improve unless we raise the
standard of our teachers. We are
doing everything possible to raise the
status of our teachers., We give them
national awards. Teachers are select-
ed fa- these awaras. We have &
national foundation to relieve the
distress of the teachers. As I have
said. we are giving every incentive
to th> States to raise the dignity and
status of the teachers. Still they are
very poorly paid.

Shri Bade: You agree, and still
you cannot do anyvthine without the
help of the Finance Minister.

Shri M. C. Chagla: I wish I were
both Education Minister and Finance
Minister, then I could write cheques
for education, but I am not. There-
fore, for evervthing I wanfy for edu-
cation, I have to beg, to go down on
my kneas before the Finance Minister
and say, “Please gi—e me s~me money
for education”, because I think this
js the greatest national activity we
can have,

Then, my hon. friend wants that a

high power commission should be
apoointed. This has already been
done.

Dr. L. M. Singhvi: I did not say
that. I do not believe in committees
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Shri M. C. Chagla: He says the
recommendations of the Mudaliar
Commission have not been imple-
mented. I cannot implement the
recommendations of the Mudaliar
Commission when by March next
year I hope to have the report of
this Education Commission, and I give
an assurance to this House that this
Comission’s report will not be pigeon-
holed. Once we have taken a deci-
sion, we will implement whatever the
Commission recommends,

Dr. M. S. Aney (Nagpur): By what
time will this Commission report?

Shri M. C. Chagla:
by March next year.

It is expected

Dr. L. M. Singhvi: Final report?

Shri M. C. Chagla: That is a year
more.

I agree with the suggestion of Dr,
Singhvi that there should be an all-
India pattern of secondary education.
At wvarious conferences of Education
Ministers, we have laid down the
pattern—so many years of school,
three years degree course etc. Most
of the States are conforming to it,
and today we are giving the greatest
importance to secondary education.

Shri Vasudevan Nair (Ambalpuzha):
Many States are not following the
pattern, they are flouting it.

Shri M. C. Chagla: I know, but we
have no powers. Secondary educa-
tion is a State subject. A suggestion
has been made by the teachers that
I should set up a Secondary Educa-
tion Grants Commission like the
University Grants Commission. We
consulted the Law Ministry, and they
sald it was not constitutional. So,
unless we make secondary education
either a Union subject or a concur-
rent subject, this cannot be done.

But, T must admit, as I have said
before, that although there is no con-
currence in law, to a large extent
there is concurrence in substance,
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because all the Education Ministers
agreed a. the last Education Minis-
ters’ conference that in all matters
affecting quality in secondary educa-
tion, the schemes should be Centrally
sponsored or Central schemes, and
that the States would abide by the
directions given by the Centre.
Therefore, we are having a crash pro-
gramme with regard to teaching of
.science and teacher training. These
are two very important subjects as
far as Secondary Education is con-
cerned. Unless we attach the greatest
importance to science our country
will not progress. We are very back-
ward in science. We had a special
commission consisting of Russlans
and Americans financed by UNESCO.
It has gone round and given a report
how to improve science education in
secondary schools and we have started
implementing it. Dr. Singhvi says
that education must be in the con-
current list. I am trying to get at
least higher education in the concur-
rent list. That is in Sapru Com-
mittee’s report. So far only one State,
Punjab, had agreed to it. My friend
who is an eminent lawyer knows that
the Constitution cannot be amended
unless a majority of State ratify this
particular amendment. So that even
if 1 get the whole House to agree, I
think very likely I would, that higher
education at least should be in the
concurrent list, it is no good till I
get a majority of the States to agree
to it. With regard to the Indian
Education Service, a Resolution had
been moved this afternoon in the
Rajya Sabha and we will set up the
Indian Education Service almost
immediately. I am very happy that
at least in that respect all the States
have agreed that we should have an
All India Education Service. That
will be a great integrating {factor.
The constitutional requirement is that
it has to be carried by a two-third
majority in the Rajya Sabha. A
Resolution had been moved and 1
hope the vote will be taken on Mon-
day. Another suggestion of Dr.
Singhvi is: what about the President
being vested with visitorial powers



6313 Structure of

[Shri M. C. Chagla]

for all the universities? The Univer-
sities are autonomous. The Univer-
sity Acts arc passed by State legis-
latures. We have had a model uni-
versities Bill committee and they
have made certain suggestions about
the appointment of Vice Chancellors.
I have forwarded this report to the
various States but again, I cannot
compel the States to accept this.

Dr. L. M. Singhvi: I would draw
the attention of the hon, Minister to
this part of the opinion of the
Attorney General which is appended
to the Sapru Committee report in
which the Attorney General has
clearly stated under entry 86 TCentral
legislation vesting President with
visitatorial powers could be enacted.
Under such legislation, the President
could be a Visitor for all the univer-
sities in India.

Mr. Chairman: [ hope the hon.
Minister will have a lot of opportunity
to give detailed explanation at the
time of replying to the Demands for
grants on the Ministry. We have to
consider the time factor now.

Shri M. C. Chagla: That only
applies to the Central Universities. I
will look it up again and see if that
could be done. The other suggestion
is the establishment of national
colleges to serve as peaks of excel-
lence for other institutions. I agree
that our colleges are in a bad way.
B85 per cent of our students are in
colleges. There are some very good
colleges but the majority of them are
bad colleges. We have now decided
to concentrate on improving the
standard of colleges. I agree with
my hon. friend that we should take
up one or two colleges and make
them models.

Since you have already indicated,
I must conclude my remarks as
quickly as possible. Shri S. N. Das
has moved an amendment. It con-
forms to the reference we have made
to the Commission. Our edueation
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.ystem should be according to a
national pattern. My friend Shri
Mahida supported the Resolution and
had spoken about primary education
and moral education and it was said
that convocations should be made
simpler. The other day, I delivered
a convocation address at Wardha at
the rural institute. We had an entirely
Indian ceremony but again this must
be left to the Universities as they are
auitonomous.

I have already dealt with what
Shri P. R. Chakraverti has said about
the demands of a developing eco-
nomy and self-expression. I agree
with him. I also agree with Shri
Bade.

Shri P. R. Chakraverti;: One year's
career-finding scheme which has
been introduced as a new innovation.

Shri M. C. Chagla: I agree. In all
these things, what we have to remem-
ber is that the numbers are astrono-
mical: 50 million students in primary
schools, about 10 million in secondary
schools and a million and a quarter
in colleges and universities, In any
scheme which we devise, we are faced
with these enormous numbers. 1 agree
that the students should have a train-
ing, as my hon. friend Shri Chakra-
verti suggests, but it is a question
not only of resources but of teachers
and the equipment. ’

I would not take any more time of
the House. I again thank Dr. Singhvi
for having moved this Resolution.
The debate has been interesting. 1
would appeal to him not to press this
to a division. I can assure him that
all these points will be taken into
consideration by the Commission. I
shall forward copies of the proceed-
ings of this House on this Resolution
to the Commission.

Dr. L. M, Singhvi: Mr. Chairman,
Sir, in the midst of uhrelieved and
remorseless drift and intertia which
characterises Government policies in
most fields, I do find a reassuring
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sign in what Shri Chagla has said on
the floor of the House today ana
earlier. I am sorry that the ubiqui-
tous axe which applies to the Demands
for Grants for the Education Minis-
try seems to have been applied also
to this Resolution concerning the field
of education in our country,

Mr. Chairman: The time was allot-
ted by the Business Advisory Com-
mittee. 1 was not responsible.

Dr. L. M. Singhvi: It seems it has
been applied equally to this Resolu-
tion. If it is applied to the time
allocated to the discussion of this
Ministry’s demands for grants in the
budget also, it would not really give
us an adequate opportunity to discuss
the problems that confront education
in our country.

I am nol wholly satisfied with what
the hon, Minister of Education had to
say in respect of the various issues
I had raised. In view of the great
admiration I have for him and his
integrity and his sense of what is
right and his courage of conviction,
I hope that T would be right and
justified in ascribing his unsatis-
factory replies to the lack and in-
sufficiency of time rather than to his
views in the matter.

I feel that this Parliament should
‘take note of the fact that the whole
field of education, our whole pro-
gress in the fleld of education today,
is stalemated and deadlocked partly
because it is a half-way house that
we have sought to build, because the
States and the Centre share responsi-
bility in the matter, one without
having the finance and the other
without having the constitutional
power. This is a distressing situa-
tion, and this sort of dyarchy, I think,
should be put an end to.

I do strongly feel that the pay-
structure of the teachers should be
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revised progressively and at once. No
excuse would avail in this country:
even if we were to say that the Cen-
tral Government is prepared to give
as much as 50 per cent, that is not a
sufficient excuse, because the remain-
ing 50 per cent is not forthcoming so
far as the States are concerned. It
cannot be done merely in the State
of Uttar Pradesh. It is a problem
which is nationwide and I think it
should be tackled as a nationwide
problem.

The debate has been considerably
cramped because of the lack of time.
I am thankful to my hon. friends who
have participated in the debate and
have lent their strong support to the
discussion and to the points of view
that I had sought to explain. I am
also thankful to the hon. Minister for
having answered many of the issues
that I had raised, though he was not
actually present, and it must be
ascribed to the very full notes that
Shri Bhakt Darshan has taken for
him.

I seek the leave of the House to
withdraw the Resolution in view of
what the hon. Minister has said.

Mr. Chairman: I think the amend-
ments also are withdrawn.

st wiwm fag ;AR T
awg fear O |

-

aaafe wgteg - sowr fewigy
qT A &1 Awr foar om0 &
afwx qged #1 wgT fF ag s
AT )

All the gmendments were, by leave
withdrawn. The resolution was, by
leave, withdrawn.



